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 Misc. (SC) No. 32 of 2019 

 

Smti Gitanjali Dutta Das ……. Petitioner  

-Vs - 

 

Smti Shrutidhara Das and others …. Opp. parties 

 

O  R  D  E  R 

 

6-9-2019   

 

        The petitioner is duly represented and heard ld. counsel for the 

petitioner.         

         This proceeding has arisen out of a petition filed U/s.372 of the 

Indian Succession Act, 1925 seeking grant of succession certificate in respect 

of the debts and securities of deceased Sankar Chandra Das as described in 

the schedule of the petition. 

     SCHEDULE  

    

1.  State Bank of India, Tezpur Branch,  

A/C No.10501707629 

Rs. 8,61,386.90 

2.  State Bank of India, Mission Chariali 

Branch, A/C No.10821645330 

Rs. 3,56,070.99 

3.  State Bank of India, Tezpur Bazar Evening 

Branch, A/C No.10736752825 

Rs.   92,104.30 

4.  United Bank of India, Tezpur Branch,  

A/C No.0010010160113 

Rs. 1,82,494.29 

5.  Tezpur Head Post Office, Savings A/C 

No.0075021269 

Rs.    26,117.15 

                                                 Total:  Rs.15,18,173.63 

 

   (Rupees fifteen lacs eighteen thousand one hundred seventy three 

and sixty three paise).  
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                            Notices were issued to the opposite parties but nobody has come 

forward to contest the said proceeding and therefore this proceeding was 

directed to run ex-parte. The petitioner has given her evidence on affidavit 

along with certain documents which she has relied.  

                            I have perused the original petition for succession certificate 

including the evidence given on affidavit. It appears that Lt. Sankar Chandra 

Das was the husband of the petitioner who died on 29-4-2019. The deceased 

has left no WILL in the name of anybody. The petitioner as PW1 has                   

re-iterated all the facts which she has stated in her petition. The death 

certificate of the deceased has been exhibited as Ext.1, pass book of State  

Bank of India, Tezpur Branch has been exhibited as Ext.2, pass book of State  

Bank of India, Mission Chariali Branch has been exhibited as Ext.3, pass book 

of State  Bank of India, Tezpur Bazar Evening Branch has been exhibited as 

Ext.4, pass book of United Bank of India, Tezpur Branch has been exhibited 

as Ext.5 and Tezpur Head Post Office savings Account has been exhibited as 

Ext.6. The petitioner has also exhibited her PAN card as Ext.7 in this case. 

Since the proceeding went on ex-parte, I have not found anything to 

disbelieve the evidence and the materials on record as the same has 

remained unchallenged. Nothing has appeared from the materials on record 

that any WILL was executed by the deceased or that any Probate or LETTER 

OF ADMINISTRATION was issued by any Court of law in respect of the debts 

and securities mentioned in the schedule. There is also no other legal 

impediment in respect of grant of succession certificate to the petitioner.   

                           In the light of the aforesaid discussion, the prayer of the 

petitioner stands allowed and it is directed that a succession certificate in 

respect of the debts and securities as mentioned in the schedule be granted 

in favour of the petitioner subject to payment of requisite court fee.    

 

          The Misc Case stands accordingly disposed of.    

 

 

                        ( N. Akhtar ) 
        Additional District Judge, 

                            Sonitpur, Tezpur. 
 


